SCS

Centrel administrative Tribunal

Principel Bench

LA ho,2608/91

New Uelhi, the 2nd July, 1¢96.

hon'ble <hri n,V. Haridasen, vC(J)
Hon'ble shri k.K. nhooja, N(f)

Na1esh Kumar

Lonst, No,7166/0nP 6th Bn,

Moael Town

New Uelhi,11000%, ces Applicant

(Advocates:Sh,n.Kalia )

VS

Union of India through

1.Lommissioner of Police
Folice Hesadgugrters,
MHU Builaing,
IP Estate,
New Uelhi,110002,

2.The Uy, Commicsioner of Police
UHRP 6 Bn.Model Town \
Jelhi.1100009. oo Responoents

(Adv, None )

CrUER (COral )

Hon'ble Shri n.V. Haridasen, vE(3)

Ld., counsel for the applicant séys
that the applicant does not wish to press the
application ang = tberefore the application

ug lessed @
be withdiawh-as not pressed, In view of this
the dpplication is dismissed as u&%ﬁﬂraun.buok-ozl

No order as toc costs,
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Me T () Vice Cheirman(3d)




